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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 

WESTERN ZONE BENCH PUNE AT PUNE . 

ORIGINAL APPLICATION NO. 20 OF 2026 (WZ) 

SURTAJI HAMIRJI JADEJA     APPLICANT 
V/S 

STATE OF GUJARAT AND OTHERS     RESPONDENTS 

REPLY ON BEHALF OF RESPONDENT NO.10 

(M/s SHREE BHAGWATI BUILD INFRA PVT. LTD.) 

MAY IT PLEASE  THE HON’BLE TRIBUNAL 

THE RESPONDENT NO.10 MOST RESPECTFULLY SUBMITS 

THAT :- 

1. At the outset, it is submitted that, the contents of the Original

Application are not admitted by the Respondent no.10 and that the

contents therein are false and incorrect. The Respondent No.10

submits that the statements and averments made in the Original

Application are not admitted except so far they are expressly

admitted herein under. It is further submitted that, the Respondent

No.10 craves leave of this Hon’ble Tribunal to file a detailed reply

if necessary in the present proceeding. At the outset, the Original

Application filed by the Applicant is devoid of any merit and is

liable to be dismissed with compensatory cost. The Applicant has
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not approached this Hon’ble Tribunal with clean hands and has 

suppressed material facts herein, and thus the present Application is 

required to be dismissed.  

2. The Respondent No.10 submits that, the Respondent No.10 herein

has all the requisite necessary permissions to operate the plant and

the same has been suppressed by the Applicant before this Hon’ble

Tribunal and hence, the present Original Application is required to

be dismissed.  The Respondent No.10 submits that the Applicant as

a dishonest litigant is not entitled for any relief from this Hon’ble

Tribunal.

3. The Respondent No.10 submits that the present Original Application

is not maintanable as the Respondent No.10 has been issued Consent

to Operate on 13th February 2026 which is valid till 17th December

2030. The Respondent No.10 submits that none of the permissions

received by the Respondent No.10 have  been challenged before any

of the forum by the Applicant and in the garb of an appeal, the

present Original Application has been filed, which is not permissible

and maintainable.
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FACTS OF THE CASE 

4. The Respondent No.10 submits that, the Respondent No.10 is a

Company registered and incorporated under the provisions of the

Companies Act, 1956, and is having its head office at D-202,

Chandanbala Flats, Opp. Suvidha Shopping Center, Mahalaxmi Cross

Road, Ahmedabad- 380007. The Respondent No.10 is engaged in the

field of construction.

5. The Respondent No.10 herein was awarded a salt work lease area from

an un-surveyed land near Lakhpat Sayra, Mudhan, and Zara villages in

Lakhpat Taluka of Kachchh district in the State of Gujarat. The

Kachchh Collector has allotted a total area of 15 thousand hectares for

the purpose of solar salt production and extraction of other chemicals

from the residual bittern. The salt lease is acquired with the object of

augmenting the increasing need of salt for various industries in

Kachchh and in India.

6. Thereafter the Respondent No.10 addressed a letter dated 19.05.2022

to the Gujarat Coastal Zone Management Authority (GCZMA)

requesting for the CRZ clearance. The CRZ clearance came to be

granted to the Respondent No.10 on 12.08.2024. The copy of the CRZ

clearance dated 12.08.2024 is annexed hereto and marked

as ANNEXURE-R-1.
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7. The Respondent No.10 submits that, for undertaking the said activity

the Respondent No.10 approached the Respondent No.5 (GPCB) for

grant of Consent to Establish. The Consent to Establish was granted to

the Respondent No.10 on 10.10.2022. The copy of the said Consent to

Establish is annexed hereto and marked as ANNEXURE-R-2. The

Respondent No.10 thereafter got the EIA study prepared for its project.

It is submitted that, as per the EIA Notification of 2006, the project of

the Respondent No.10 does not fall in the list of projects required in

Environment Impact Assessment study. However, as per the CRZ

notification 2011, and the recent amendment of 28.11.2024, the salt

works project falls under the permissible activities in CRZ area and

hence, the Respondent No.10 carried out the said EIA study. The copy

of the EIA study is annexed hereto and marked as ANNEXURE-R-3.

8. The Respondent No.10 further submits that, the Respondent No.10 has

also obtained the NOC from the Central Ground Water Authority

(CGWA) on 12.09.2023. The copy of NOC of the Central Ground

Water Authority (CGWA) is annexed hereto and marked

as ANNEXURE-R-4.

9. The Respondent No.10 has also conducted the HAZOP Study Report

dated 22.01.2024 for the risk management involved in setting up of the
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present plant. The copy of the HAZOP is annexed hereto and marked 

as ANNEXURE-R-5. 

10. The Respondent No.10 further submits that, the Respondent No.10 has

also received the ‘Consent to Operate’ dated 13.02.2026 and the said

Consent to Operate is valid upto 17.12.2030. The copy of the said

Consent to Operate dated 13.02.2026 is annexed hereto and marked

as ANNEXURE-R-6.

11. It is submitted that, as stated above, all the permissions which were

mandated under the law have been obtained by the present Respondent

and the same has not been challenged by the Applicant herein before

any forum and hence the present Application is not maintainable and

devoid of any merit and is required to be dismissed forthwith with

exemplary costs

PARAWISE REPLY 

12. With respect to the contents of paragraph Nos.1 and 2, the same do not

required any comments and therefore, the Respondent No.10 does not 

wish to offer any comments therein.  

13. With respect to the contents of paragraph No.3, the genuineness of the

documents is disputed by the present Respondent and hence the same

is denied.

236



14. With respect to the contents of paragraph No.4, the present Respondent

is not aware about the same and hence no comments are offered.

15. With respect to the contents of paragraph No.5, the same are denied as

the present Respondent is in possession of all requisite clearances.

16. With respect to the contents of paragraph Nos.6 and 7, the same are

partially correct.

17. With respect to the contents of paragraph No.8, the present Respondent

is not aware about the same and hence no comments are offered.

18. With respect to the contents of paragraph No.9, the same are disputed

by the present Respondent as the contents therein are false and

incorrect. The present Applicant has not approached this Hon’ble

Tribunal with clean hands and has suppressed material facts therein.

19. With respect to the contents of paragraph No.10, the same are denied

as the Respondent No.10 is already in possession of the No Objection

Certificate (NOC) granted by the Central Ground Water Authority

(CGWA). The said NOC has not been challenged by the Applicant

before any forum, and that the present Respondent is complying with

the conditions mentioned in the said NOC. The Respondent No. 10

further states that the borewells are situated on a separate parcel of land

owned by the answering Respondent, located at a distance of

approximately 1.5 to 2 kilometres from the project area.
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20. With respect to the contents of paragraph No.11, the same are denied

by the Respondent No.10. The Respondent No.10 submits that the

Mamlatdar, Lakhpat vide his letter dated 18.12.2025 has observed that

there is no illegality committed by the Respondent No.10. Copy of the

said letter dated 18.12.2025 is annexed hereto and marked

as ANNEXURE – R-7.

21. With respect to the contents of paragraph No.12, it is denied by the

Respondent No.10 that it had operated the unit after the receipt of the

Consent to Establish and thus puts the Applicant to the strict proof

thereof to prove that the present Respondent has operated the unit.

22. With respect to the contents of paragraph No.13 it is submitted that, the

Respondent No.10 has received the valid Consent to Operate, it is valid

and subsisting till the year 2030, and hence the contents therein are

denied as the same are false.

23. With respect to the contents of paragraph No.14 it is submitted that, the

same is denied, as stated earlier the activity of the Respondent No.10

does not fall within the purview of the schedule of EIA notification

2006, and has therefore not necessary to obtain the environmental

clearance. However, the Respondent No.10 is already in possession of

the CRZ Clearance and the same has been produced before this

Hon’ble Tribunal.
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24. It is thus submitted that, the Applicant has approached this Hon’ble

Tribunal with unclean hands and has misled this Hon’ble Court by

suppressing material documents and is thus not entitled to any relief of

whatsoever nature. The present Application is thus devoid of any

merits and is required to be dismissed with compensatory costs.

Affidavit in Support of this, is filed herewith

PUNE 
DATE   22/ 04 /2026 

ADVOCATE FOR RESPONDENT NO.10 
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Office of the Mamlatdar and Executive Magistrate,
Lakhpat, Mu. Dayapar-Kutch
Phone:- (O) 02839-233341
No. Jaman/Vashi/1903/2025

E-mail:- mam-lakhapat@gujarat.gov.in
Date: 18/12/2025

To,
The Hon'ble Assistant Collector Sir,
Nakhatrana - Kutch.
Subject:-
Regarding the illegal construction of a road and illegal soil theft by Shri Bhagwati Build Infra Company from Mudhan
to Sayra and Guneri.
Reference:-
Application submitted by Shri Mudhan Juth Gram Panchayat dated 16/12/2025.
With due respect to the above-mentioned subject, it is to be stated that, as per the representation dated 16/12/2025
from Shri Mudhan Juth Gram Panchayat, Shri Bhagwati Build Infra Company, which produces bromine and salt, is
located in the unsurveyed Rann area of Mudhan. This company had previously constructed an illegal road through
the gauchar (pasture) land and privately owned land of Mudhan village for the transportation of its vehicles, which
was strongly opposed by the villagers and the road was legally closed. The aforementioned company has not had its
route approved and constructs roads wherever it pleases, causing great damage to farmers, pastoralists, and the
forest department's land. Currently, the company has started work on a road by illegally stealing soil from
government land on the north side of survey numbers 127 and 128 of Mudhan village. If vehicles carrying chemicals
and salt pass through this road, the land will become saline, causing harm to farmers and pastoralists. Salt will fall on
the road. When it rains, this salty water will enter the fields, making the fields saline, and the government's sweet soil
will also become saline. Also, the road being built by the company will block the natural water flow. All the rainwater
goes into the Rann, but by building the road, the water will be blocked, causing saline water to fill the sweet soil and
the farmers' fields will also be submerged, resulting in great loss. The aforementioned company had previously
illegally constructed a road from Mu. Zara village to the company, and the height of that road was raised by 6 to 7
feet. This will block the water of rivers and streams, and currently, it is building a road from Mudhan to Sayra, which
will also block the natural flow. The time will come for the farmers to migrate. This company has disregarded the law
and is building illegal roads wherever it pleases. The company has blocked the natural flow by illegally constructing a
road from Zara to Mudhan and Sayra. Currently, the aforementioned company is continuing to build an illegal road
from the company to Mudhan, government land, forest department land, Sayra, and Guneri, and is building the road
by stealing soil, for which the applicant has made a representation to stop it immediately. In this regard, we and the
Circle Officer visited the site on 18/12/2025. During the visit, no obstruction was observed, but the company's
representative present stated that the road leading to the Radhakrishna B.S.F. post passes through the government
Tra.S.No. of Sayra village. The company is currently using that road. However, individuals from Mudhan village are
preventing the company's vehicles from plying on this road. The company had previously made a representation to
stop the obstruction of the road on the land of Mouje Mudhan and Khatiyu and unsurveyed land.
WM-3\K:\My Drive\JAMIN\JAMIN-2025\MAM TO PRANT\PRANT OTHER FORWARDING.DOCX

ANNEXURE-R-7-English Translation
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has been requested. However, as that road passes through the middle of the village, a representation has been made
to file the request. The company's vehicles have been stopped from plying on that road. It passes through Survey No.
of Sayra village. The land through which the road passes has wild babul trees around it. There are no sweet bushes,
nor is it an obstruction to anyone. Also, no road has been constructed by the company; it only uses the existing road.
Despite this, some individuals are blocking the road for their personal gain. The company is bound to follow all rules
for salt transportation. A representation to this effect has been made by the company's representative.

During the site visit here, it was also stated that the company was using the existing road leading towards the
B.S.F. The road is approximately 2 km from the main village road to the B.S.F. post. Furthermore, a road has been
constructed by the company in the unsurveyed land from the B.S.F. post, which is approximately 5 to 6 km in length.
This road is located in the desert area and in the unsurveyed land. Only a 2 km road, which passes through the
government Tra.S.No. of Sayra and Guneri, is being blocked by the villagers. During the investigation, no obstruction
was found. The villagers have made a representation due to concerns about the future. Therefore, the applicant's
application is being filed. This is a request to inform your honor.

Enclosure :- As above

Copy forwarded to:-

> Police Inspector, Dayapar, Ta. Lakhpat-Kutch.
/- To maintain the necessary law and order so that the road is not blocked by the Sarpanch or other

individuals regarding the above matter.

> Sarpanch, Mudhan, Ta. Lakhpat-Kutch.
/- No road has been constructed by the said company; it only uses the existing road. You or other

individuals are instructed not to block the road regarding this matter.

Mamlatdar, Lakhpat
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